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RESIGNATION OF A MEMBER

Mr. Dcputy-Spcakei: I have to In
form hon. Members that Shri Daulat 
Mai Bhandari has resigned his seat in 
the House w ith effect from today.

ALLOCATION OF TIME ORDER

Mr. Deputy-Spcaker: I have to 
inform the House that the Business 
Advisory Connmittee met on the 25th 
July. 1955, and agreed, to the alloca
tion of time in regard to Government 
legislative and other business as men
tioned below:—

Time allocated

1. Rajya Sabha Amendmcnis
to the Code of Criminal 
procedure (Amendment)
Bill.

2. Indian Tariff (Amend
ment) Bill*

3. Industrial and Slate Fi
nancial Corporations
(Amendment) Bill.

4. Indian Coinage (*^end-
m ent) Bill.

5. Abduaed Persons (Re-
COVC17  and R^toration) 

’ Continuance Bnl.
6. Industrial

pellate
Amendment Bill.

7 . State Bank o (  In d iz
(Amendment) Bi...

8. Land C u stom s (Amend
m ent) Bill-

9 . Spirituous Preparation
(In ic r -S ia ic
and C om m erce ) Control
Bill.

10 . Prisoners (Attendance 
in  Courts) B»U-

11. D urgah  Kha'vaja Saheb 
BiU.

J2. Delhi Joint 
ScM^ge B<«rJ  
mcnt) BilL

13. C o d e o f a v a  P «c ^ | > «
(Amendment; Bill—
Motion for rrfffcncc to 
Select CominiiT^*

I hour 
(excluding the 
time already 
taken on 
25-7-55).

3 hours

7 hours 
(5 hours for 
General Dis
cussion, I ̂  
hours for 
Clause by 
Clause Con
sideration and 
4 hour for 
Third Read
ing).

3 hours

3 hours

4 hours

1 hou

2 hourv 

3 hours

3 hours

3 hours 

2 hours

10 hours

10 hours

25 hours 
(for General 

Discussion 
only).
10 hours 

(excluding the 
time already 
taken during 
the Eighth 
Session).

Minister of 
move a formal 
of this report

14. Citizenship Bill—^Motion 
for reference to Selcct 
Committee.

15. Companies Bill as re
ported by Joint Conunit- 
tec.

16. Discussion on the 
Reports of the Com
missioner for Scheduled 
Castes and Scheduled 
Tribes for the years 
ending 31st December,
1953 and 31st December,
1954-

I shall now ask the 
Parliamentary A/Tairs to 
motion for the approval 
by the House.

Shri Punnoose (Alleppey): I want 
to get some Information. Is it that the 
the hon. Member who has resigned has 
stated any reason for his resignation
or whether he has.....

Mr. Deputy-Speak?r: I understand
he has taken a judgeship of a high 
court somewhere.

Shri Kamath (Hoshangabad): 
Elevation?

Mr. Deputy-Speaker: The hon. Mem- 
i>er may decide It.

The Minister of Parliamentnry A f
fairs (Shri Satya Narayan Sinha): I 
beg to move.

“That this House agrees with the 
allocation o£ time proposed by the 
Business Advisory Committee in 
regard to Government Legisla
tive and other business as an
nounced by the Deputy-Speaker 
today.’*
Shri Kamatb: I would like to have 

h copy of the motion before deciding 
this.

Mr. Deputy-Speaker: Aft**r all, the 
motion .simply si»ys that this allotment 
of time be adopted by th*? House.

Shri Kamath: We would like to 
speak on this motion. We cannot 
accept it as it is.

Shri S. S. More (Sholapur): For 
future guidance, let me say this. 
Formerly oi»Iy the reports were being 
laid. Now we have started the right 
practice of putting it before the House 
and getting its approval. If you want 
our approval, our intelligent approval.
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{Shr# S. S. More]
then it ought to be drculated to us 
with * proper notice. In the absence 
ot fuch notice, we caiuiot *ay whether 
the allotment U proper or no*.

Mr. Deptftjr-Speaker: I will eujoum 
thij tlU tomorrow. In the meantime, 
hon. Members will have notice of the 
time ftUocation by the Bu»inei»s Ad« 
vljory Committee and if any amend- 
men • have to be ubted. Members 
may do »o by thi* evening and we 
will take the matter up fur diacuwion 
tomorrow.

&hr4 Kamath; In the Bulletin 
tonight.

Shri B, li. More: And a regular 
notice.

Mr. Depttiy-Speaker: Bulletin or 
otherwise.

Shri BaghATftcluLri fPenukonda): 
Why la it that in the case of the Com
panies Bill only time for general dis
cussion is determined and not for the 
further consideration of the Bill? 
Time is allotted for only one poxliun 
of the work, aiul that means that 
the other stages wlU be considered 
later, not in this session.

Mr. Depoty-Speaker: In regard to the 
Companies Bill, it is exoected that it 
will take as many as 90 hours. We 
are not now in a position to say that. 
It was said that the Companies Bill 
contains as many as 670 clauses, many 
clauses contentious. Therefore, unless 
we reach one particular stage, we may 
not be in a position to bUocate the 
time for the next stage. Under the 
circumstances it was thought that 
one-third of the time was f.pproximate- 
ly held Ai sufAcient as might bo aiiuU 
t<Ki for the consideration stage, that is. 
23 hours, and If necessary, it may be 
extended by five more hour .̂ There is 
no intention to hustle this matter 
through; at the same time it ought to 
bi« done expeditiously also, at thi  ̂
distance of time.

Shri RaghaTachari: May I take it 
that as at present advised, the other

stages of consideration of the Bill dre 
not thought of now?

Mr. Depaty-.Speaker: There Is no such 
implication. '

Shri S. S. More: The Busiiicss Ad- 
vij*ory Committee must have planned 
the business—upto what date? You 
have b«en pleased to give us the time 
allotment. But we would like to know 
hy what time a particular mea.'rure, in 
which we may be interested, will be 
con*.{ng up for discussion, because then 
only we can get time to prepare be
forehand. I would further make a 
reque«; that this time-table should b̂  
adhered to as strictly us possible sc 
that sudden changes here or there like 
the changes in the climate do not in
convenience us.

Mr. Deputy-Speaker: So far as the 
order of priority is conceme<l. that will 
be circulated. What will come up in 
a week and so on will be given to 
you. SufRclent time will be (?iven to 
hon. Members to prepare.

Shri KAmath: May I n.ake a re
quest? As regards the r.iotion moved 
by the Minister of Parliamentary 
Affairs, with a view to enabling hon. 
Members to table amendments, may 
I request that the motion may be taken 
up on Thursday because notice of 
amendments should be given one day 
ewrlier?

Mr. Deputy-Speaker: We have taken 
up the Rajya Sabha umendments to 
the Code of Crimiiul Procedure 
(Amendment) Bill and we will finish It 
in 3/4 hours. Then we have to pro
ceed to the Indian TarilT (Amendment) 
Bill which wiii l«ke Uirce hours. 
Then, the Industrial and Stale Finance 
Corporations (Amendment) Bill will 
take 7 hours and so on.

Shri S. S. More: Informally we go 
implementing.

Mr. Deputy-Speaker: Almost all the 
members of the Business Advisory 
Committee were there and other hon.
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Members were also present by invita
tion. Representatives of the groups 
were Uiere. They aU considered the 
matter in extenso and therefore, I hope 
there will not be many amendments. 
A ll the same I do not want to shut 
out anything. Let us take it day after 
tomorrow. In the meanwhile, what
ever has been laid down will be 
followed. We are now pro:<*e<ling on 
the basis ot this.

B U S IN I^  OF THE HOUSE

Shrimati Rtnu Chakraviirtty (Basir- 
hat): May 1 enquire how lodg the Goa 
debate will last?

Mr. Depuiy-Speakor: It will start at 
2-30 P.M.

Shrimati Rcnu Chakr.ivartty: And
end at what time?

Mr. Deputy-Speaker: We shall think 
of it later. The hon. Speaker said yes
terday that as the discussion proreed
ed, if more time was really needed, 
we could see about it and for the pre
sent it WLS 2J hours. What is the 
reaction of the hon. Minister.

The Minister of Parliamentary A f
fair 3 (Shri Satya Narayan Sinha); The 
Prime Minister is going to reply at
5 P.M. The hon. Members will pro
ceed till that time; the Prime Minis
ter will reply at 5 p .m .

Shrimati Renu Chakravartty: Yester
day this came up before the Business 
Advisory Committee and that Is why I 
am raising this. It was specifically 
put and the Business Advisory Com
mittee took a decision that the debate 
should ccnUnuc till half past six. 
Suddenly we are told romething else. 
Why are we being (old that the Prime 
Minister is going to reply at 5.

Shri Satya Narayan Sinha: You were 
there in the Chair, Sir. It was a sort 
of informal discussion and the deci
sions were subject to the Prime Minis
ter’s approval. The Prime Minister 
has got very important engagements al
ready fixed The Speaker also made it

perfectly clear that 2i  hours rfiould 
be allowed for this and if necessary 
half an hour might be added I  had 
talked with the Leader of the House 
and he said that at 5 the discussion 
might end and he will start his reply.

Shri Asoka Mehta - (Bhandara): 
There were two proposals. One was 
that the debate can go on till a parti- 
ciiar hour today and the Prime 
Minister can reply tomorrow. I f  we 
had been told that the Prime Minister 
would not be free to reply to the 
debate, then we would have decided 
that we could continue the debate till 
such and such time and the Prime 
Minister’s reply can come tomorrow. 
We were never told yesterday that the 
Prime Minister would not be in a 
position to sit here longer in case the 
debate was continued. Even now the 
debate can be continued till 5-30 or
6 and the Prime Minister can reply to
morrow. It is an important question 
and every party wants to participate in 
the discussion. The whole purpose of 
having this debate would be lost if 
the discussion is sought to be confined 
to Just 2}  hours.

:»fr. Deputy-Speakcr: The Minister 
of Parliamentary AiTairs is in our 
midst and he has heard the whole 
thing. He will talk to the Prime 
Minister and decide the matter. We 
will take it up at 2-30. Let us now 
proceed with the work on hand.

What was suggested at the Business 
Advisory Committee was nothing more 
than this, so far as I remember. No 
doubt the demand from all quarters 
and Members of the Advi.-5ory Com
mittee was^that as many as four hours 
ought to be allotted for thi-s debate— 
speeches of the hon. Members and 
the reply o£ the Leader of the House. 
The hon. Minister of Parliamentary 
Atlairs said that he would have to 
con.sult the Prime Minister. He 
thought that the Prime Minister would 
be agreeable and would not have any 
other work. Now he finds that there 
is some other work. Anyhow, he 
will talk to him again and all these 
matters wMl be considered by them.




